FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF KENA ALLOYS PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Kena Alloys Private Limited
2. | Date of incorporation of corporate debtor 02/02/2011
3. | Authority under which corporate debtor is | ROC Ahmedabad
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U27109GJ2011PTC063922
Identification No. of corporate debtor
5. | Address of the registered office and principal | D349, Hemapark Ambicanagar, Odhav,
office (if any) of corporate debtor Ahmedabad, Gujarat- 382415
6. | Insolvency commencement date in respect of | 08/09/2026  (Order received on
corporate debtor 09/09/2026)
7. | Estimated date of closure of insolvency resolution | 05/02/2027
process
8. | Name and registration number of the insolvency | Mr. Ramchandra Dallaram Choudhary
professional acting as interim resolution | (IBBI/IPA-001/1P-P00157/2017-
professional 2018/10326)
9. | Address and e-mail of the interim resolution | 9B, Vardan Tower, Nr. Vimal House,
professional, as registered with the Board Lakhudi Circle, Navrangpura,
Ahmedabad, Gujarat, 380014
Rdc_rca@yahoo.com
10. | Address and e-mail to be used for correspondence | 9B, Vardan Tower, Nr. Vimal House,
with the interim resolution professional Lakhudi Circle, Navrangpura,
Ahmedabad, Gujarat, 380014
Cirp.kapl@yahoo.com
11. | Last date for submission of claims 23/09/2026
12. | Classes of creditors, if any, under clause (b) of sub- | NA
section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in a
class (Three names for each class)
14. (@) Relevant Forms and Web link:

(b) Details of authorized representatives
are available at:

https://ibbi.gov.in/home/downloads

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Kena Alloys Private

Limited on 08/09/2026 (Order recieved on 09/09/2026).

The creditors of Kena Alloys Private Limited, are hereby called upon to submit their claims
with proof on or before 23/09/2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.



mailto:Rdc_rca@yahoo.com
mailto:Cirp.kapl@yahoo.com
https://ibbi.gov.in/home/downloads

Submission of false or misleading proofs of claim shall attract penalties.

Date: 11/09/2026
Place: Ahmedabad

-Sd/-

Mr. Ramchandra Dallaram Choudhary

Interim Resolution Professional

Kena Alloys Private Limited

Reg. no.: IBBI/IPA-001/1P-P00157/2017-2018/10326
AFA Validity: 30-Jun-27
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CIN: L65110TN2014PLC097792

IE] IDFC FIRST
Bank Tel: +91 44 4564 4000 | Fax: +91 44 4564 4022

Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai-600031.

IDFC FIRST Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited
and presently known as IDFC First Bank Limited)

APPENDIX- IV-A [See proviso to rule 8 (6) & 9 (1)]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) & 9 (1) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower (s), Co-Borrower (s) and Guarantor (s) as per column (iii) that the below described
immovable properties as per column (iv) mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorised Officer of Formerly
known as IDFC Bank Ltd, will be sold on “Asis where is”, “As is what is”, and “Whatever there is” as described hereunder, for the recovery of amount due to IDFC FIRST .

Bank Limited (Formerly known as IDFC Bank Ltd) from Borrower (s) and Co-Borrower (s) as per column (i). \

For detailed terms and conditions of the sale, please refer to the link provided on IDFC FIRST Bank website i.e. www.idfcfirstbank.com.

(i) (i) (iii) (iv) (v) (vi) (vii) (viii) (ix) (x)
S. Demand Agreement |Name of Borrower (s), Mort d Reserve EMD Date and | Date and Time| Date and Authorized
No. Notice ID Co-Borrower (s) and p 0 t 9:%3 Price Amount Time of EMD of Time of Officer Name &
Amount Guarantor (s) roperty Address Amount Auction Auction Inspection Contact Number
1. INR 45252490 | Mr. Sudam Chandra | All That Piece And Parcel INR INR 29-Sept-2026 | 28-Sept-2026 |23-Sept-2026 Name- Rohan Shah
847546.81/- Jena, Mrs. Jharana |Of Flat No. 201, 1020600.00/- | 102060.00/- . Contact Number- 8320074959
Jena, Mr. Sudam [Admeasuring About 11.00 AM 10.00 AM 10:00 AM Name- Pooja Goyel
Demand Notice Chandra Jena C/O 720.00 Sq Fts., L.E. 6691 to 1.00 PM to 5.00 PM To 4:00 PM Contact Number- 9913465019
dated: Jolly Containers & | 5q. Mtrs., Super Built Up
23-Jul-2025 Mrs. Jharana Jena | areq | yingAnd Located On The Second Floor Of The C-Building Known
gl O hMah;JE;”Lt-geXt"e As "Sai Nandan Residency", Constructed On N.A. Land Bearing Survey QR Codes of
NIShers Fvi. L1d. No. 142, Bearing New Survey No. 793, Admeasuring About 12061.00 :
. i . Property Location
Sq. Mtrs. Situated At: Chandor, Tal: Vapi, Dist: Valsad, Gujarat, And The & Property Images
Said Property Is Bounded By As:- East: Open Land, West: Passage And
FlatNo. 204, North: Staircase & South: Flat No. 202

Disclaimer: Please note that the said notice is issued for sale of immovable property only and IDFC FIRST Bank Limited has no right to sale of the movable assets, if any, present at the

immovable property.

Date: 11.09.2026
Place: Vapi

Authorised Officer
IDFC FIRST Bank Limited
(Formerly known as IDFC Bank Ltd)

APPENDIX IV-A

Bale Motice for sale of Immovable Property
E-fuction Sale Matice for sale of Immovable Assets wnder the Securitisation and
Reconstructon of Financial Assets and Enforcament of Security interest Act, 2002
read with provisc to Rule 8(6) and Rule 9{1) of the Securty (nterest (Enfarcament)
Foubas, 2005
Motice is heraby ghvan fo the public in general and in particular to the Borroweri s) and
Guarantor]s) that the below descrited Immovable Propeny morgeged to Sammaan
Capital Limited (formery known as Indiabulls Housing Flinance Lid.) [CIN ;
LESO22DL2005PLC136029) (“Secured Creditor"), the physical possession of
which hag baan laken by the Aauhorised Cicer ol he Secursd Credibon, will B2 sald on
g is whare is7, "as s what is" and “whatever thare 57 basis on 29,08, 2026 from
05.00 P.M, to 06.00 PM, for moovery of Rs, 18,87,551/- (Rupees Eightean Lakh
Eighty Saven Thousand Five Hundred Fifty One only) pending towards Loan
Account Mo, HHLANAQQOITOEET . by way of outsianding princapsd, amaars (including
accruad late charges) and imerest bl 02.08.2086 with applicable fulura nterast n
termz of the Loan Agreemeant and other related loan document{s) we e f. 03.00.2026
along with legal expenses and other charges due to the Secured Credior from
MATHEAVA RAMESHHKUMAR, RAKSHABEN RAMESHEHAI NATHBEAWA, AJAY
FAMESHEHAI NATHEAVA, NATHBAVA AMITEHAI RAMESHEHAl and AVINASH
D KAMTHE @ KAMTHE AVINASH DATTATREYEBHAI (GUARANTOR),
The Keserve Price of the immovalde Fropery will be Ra. 10,10,000/- (Rupees Ten
Lakh Ten Thousand emly)] and the Eamest Money Deposst (“EMD'™) will be
Rs. 1,01,000/- {Rupees One Lakh One Thousand only) i, & equivalant te10% ol he
Rissarye Pricn

DESCRIPTION OF THE IMMOVABLE PROPERTY

ALL THAT PIECE AND PARCEL OF PROPERTY BEING OPEN LAND BEARING
PLOT NO. A - 30, WITH M. & PERMISSION FOR RESIDENTIAL PURPOSE,
BEARING BLOCK { SURVEY NO. 261 + 262, TOTAL ADMEASURING 6172 30Q.
MTS., IN THE SCHEME EMOWHN AS “"SANTRAM GREENS", ADMEASURING
47.54 50, MT5. OF MOUJE MANJIPURA, AT REGISTRATION DISTRICT AND
SUB DISTRICT NADIAD AND DISTRICT KHEDA, MADIAD — 38T001, GLJARAT.
PLOT MO A-39WITHN. AL 15 BOUNDED AS UNDER :-

EAST PLOT MO.A-38 WEST PLOT NO.A-40
NORTH PLOTMNO.A-28 SOUTH SOCIETY ROAD

For detgiled terms and condithons of sale, please refer 1o the ink provided on the

website of the Seceed Credilor e, weaw sammaancapital com; Contact Meo o 0124-

G310910, =91 7065451024, E-maill id | auchonhedpline@sammaancapilal com. Fos
bidding. log onfo www auclionfoous, m

sdl-

AUTHORIZED OFFICER

SAMMAAN CAPITAL LIMITED

(Formerly known as

INDIABULLS HOUSING FINANCE LTD.)

Date : 03.09.2026
Place | NADLAILD

0 311 Wiy Bankof Baroda

5,6,7, Palm Arcade, Nr. Sukan Bunglow Cross Road Nikol,
Ahmedabad-382350 Gujarat, India.
M: 7654548319, E-mail: newahm@bankotbaroda.com

POSSESSION NOTICE (IMMOVABLE PROPERTY) APPENDIX-IV [SEE RULE &(1))
Whereas, The undersianed being the Autharized Otficer of the Bank of Barada
under the Securitization and Reconstruction of Financial Assets Act, 2002
and im exercise of the power confarred under section 13(2) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued demand notice dated
03.07.2026 calling upon the borrower M/s. KURIL FASHION WORLD & MS.
P.K. ENTERPRISE PROP. PINKIBEN KURIL, to repay the amount mentionad
in the notice being aggregated Amount Rs. 75,23,373.84 (Rupees Sevenly
Five Lakhs Twenty Three Thousand Three Hundred Seventy Three & Paisa
Eighty Four Only) topether with further interast thereon at the confractual rate
plus costs, charges and expenses till date of payment within 80 days from the date
of recaipt ofthe said nofice.

The borrowar having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken SYMBOLIC

POSSESSION of the property described herein befow in exercise of powers
conferred on himdher under Sub Saction (4) of Section 13 of Act read with Rule 8
ofthe Security Interest Enforcement Rules on 09th day of Sepl., 2026.

The borrower/mortgagor in particular and the public in genaral is heraby
cautionad not to deal with the property and any dealing with the property will
be subjects ta the charge of the Bank of Bareda for an amount Rs. 75,23,373.84/-

(Rupees. Seventy Five Lakhs Twenty Three Thousand Three Hundred
Seventy Three & Paisa Eighty Four Only) Plus. further interast there on atthe
contractual rate plus cost charges bill date of paymentless recovery.

The borrower’s attention is inviled to the provisions of sub-section (8) of
section 13 of the SARFAESI Act. inrespect of time available, to redeem the
secured assels.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Equitable Mortgage Of Residential Flal compnsing 2 BHE No. D02,
Shrea Hari Blessing . Opp. Spandan Residency, B/s. Nirmal Signature Nr,
shree Kirtidham Tirth Chandkheda, Survey No. 610, TP's no. 22, FP.
No. 112, Mouje: Chnadkheda, Taluka: Daskroi, Distt. Ahmedabad,
Gujrat. Standing in the name of Ms. Pinkiben Anilbhai Kurli and Ms.
Kinjal Anilbhai Kurli Admeasuring Area: 77.47 sg.mtrs. The said
property is bounded as on under:

On the Easl: Flat No. D01, On the West: Internal Road & Compound
Wall, On the North: Passage, Lift & Flat NO. D/103, On the South:
Internal Road & Compound Wall
Date : 09-09-2026

Flace : Ahmedabad

Authorised Oficer
Bank of Baroda

Asset Recovery Management Branch
Tth Floor, GIFT Tower One, GIFT City, Gandhinagar - 382 355
Tel No.: 079 - 69027812 / 810/ 817/ 7951 789

NOTICE OF SALE THROUGH PRIVATE TREATY

Il Tz Symdicate |

BORROWER/S
Mis. Ramdev International Castor Praducts Private Limited [RICPPL)
Regd. Address: /0 RAMDEY O4L MILL BH ROTAK GINNING VILLAGE KALYANPURA TALUKA KADIMAHESANA Mahesana-
82728, Gujara! Address: Survey Mo, 184, Vimal Road, Kalyanpura, Kadi, - 382 713, Taluka; Kadi, Dist. Mehsana, (Gujarat),
Mr. Amruthhai Baldevbhai Patel (Director)
Addraze: Residence SPlobno. 149,150 in Plalao. 3 5 no. 150 P Kalayanpura kadi-382715.Dist. Mehsana Gujaral
Kishan Prakashbhai Patel- (Director)
Address; 327 Dev) Pura Mew bus sland, East Kalvanpura, Kadi Disl. Mehsana, Gujaral
GUARANTOR/S & MORTGAGOR/S
1. Mr. Patel Baldevbhal Maganbhal (Deceased) through legal heirs
Address; W1552, Patel Vas, Kalyanpura Ked- 282165 Disl Mehsang, Gujarat
Legal Heirs of Mr. Patel Baldevbhal Maganbhai:
I Wijayaben Baldevbhai Patel - Wile
Address: 31552, Patel Vas, Ralayanpura, Kes-3182165, DstMehsena, Gujarat
li. Prakashbhai Baldevibhai Patel-Son
Address: 15502, Patel Vas, Kalayanpura, Ka®-382165, DistMehsana, Guiarat
ii.  Ansuyaben Baldevbhai Patel - Daughter
Address: H155{2 PalelVas, Kalayanpura, Kad-382165, Dist Mehsana, Gujarat
iv.  Marmadaben Baldevbhai Patel - Daughter
Address: W155{2 PatalVas, Kalavanpura, Kad-332165, Disl Mehsana, Gugaral
v. Padmaben Baldevbhal Patel - Daughter
Address; 1552, Patel Vas, Kalayanpura, Kad-382165, Dist Mehsana, Gujarat
vi.  Amrutbhai Baldevbhai Patel-Son
Address: 315512, Patel Vas, Ralavanpura, Ka®-382165, Dist Mehsana, Guiarat
2. Nr. Patel Prakashbhai Baldevihai
Addrass: BHAR TINAGAR Kalavanpura, Kadi- 382168501 Mahsana, Gujarat
3. Mrs. Patel Vandnaben Prakashbhal
Address: 3-27 DeviPura Mew bus sland, Easi Kalvanpura, kad- 282165, Disl, Mehsana, Gujaral
4. Mrs. Patel Jagrutiben Amrutbhal
Address; 3-27 DeviPura Mew bus stand, EasiKalvanpura, Kadi- 382165, Dist, Mehsana, Gujarat
&  Patel Hasmukhbhai Ranchodbhai
Address: Patel VAS, Dolatpura, Goralya, Visamgam, Ahmedabad- 332150, Dist. Ahmedabad, Gujaral
6. Patel KarshanbhaiPopatbhai
Addrass: ANUPAM SHERI Kalyanpura, Kadi- 382165 Dist. Mehsana Gujaral
1. Mr.Amrutbhai Baldevbhal Patel (Director)
Address: Residence 3 Plotng. 149,150 in Ploino, 3,500, 150 F, Kalayanpura, kadi-382715, Dist. Mehsana, Gujarat
E. KishanPrakashbhai Patel-{Director)
Address: 3-27, Devjl Pura New bes stand, Eagt Kalvanpura, Kadi, Dist Mehsana, Gujarai
9. ShriLadhabhai Ukabhai Patel {Decegsad) through tegal heirs
Address: Anupam Sharl, Kalyanpura, Tal: -Kadi, Dizt.; -Maehsana, Gujaral-282165
Legal Heirs of 3hi Ladhabhaillkabhai Patel:
i. Savitaben Ladhabhai Patel—Wife
Address: Anupam Shari Kalayvanpura Tal: Kadl, Dist: Mehzana, Gujaral-382165
it. Ranjanben LadhabhaiPatel - Daughter
Addrass: Anupam Shar Kalayanpura Tal: Kadi, Dist; Mehsana, Guaral-382165
lii. HKallashben Ladhabhal Patel-Daughter
Address: Anupam Sheri Kalayanpura Tak: Kadi, Dist: Mehsana, Gujaral-382165
iv. IndubanlLadhabhai Patel-Daughter
Address: Anupam Sheri Kalayanpura Tal: Kadi, Dist: Mehsana, Gujarat-352185
v,  JasubenLadhabhai Patel - Daughter
Address: Anugam Sheri Kalayanpura Tal: Kadi, Dist: Mehsana, Gujaral-382185
vi., Sarojben Ladhabhal Patel - Daughter
Address; Anupam Shari Kalayanpura Tal: Kadi, Dist: Mehsana, Gujaral-382165
vil. Mavinbhal Ladhabhai Patel=Son
Address; Anupam Sheri Kalayanpura Tal: Kadi, Dist; Mehsana, Gujarat-362165
Private Treaty notice for Sale of Inmovable properties charged to the bank under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with provise to Rule & (6} of the Security Intenest
[Enforcement) Rules, 2002,
Nolice &5 hereby given o the public i general and in paricular fo the Borrower (5) and Guarantor (5] fhal the below describad
immovable properties o the Secured Creditor, the Physical Possession of which has been taken by the Authorzed Officer of the
Carara Bank, will be sold under private treaty on “As is where i3", “As is what is", and “ Whatever there 5" on 29-09-20286, for
recovery of Rs 20,62,05,635.93 (Rupees Twenty crore Sixty Two lakh five thousand six hundred thirty five and ninety three
palsa only) # further Interest and charges theraon Trom 03.08.2025 less recovery I ary, due 1o the ARM Branch, Ahmadabad of
Canara Bank from (1) Mis. Ramdev International Castor Producis Private Limited (RICPPL] {2) Mr. Amrutbhai Baldevbhai Patel
{DirectorMorigagor) (3) Kishan Prakashbhai Patel- (Director) (4) Mr, Patel Baldevbhai Maganbhaiand legal heirs (Guarantor/
Mortgagor)|5) Mr. Patel Prakashbhai Baldevbhai {GuarantoriMorbgagor] (6) Mrs. Patel Vandnaben Prakash bhai {Guarantor)
[T} Mrs, Patel Jagrutiben Amrutbhal (GuaraniorMorigagor) (8] Patel Hasmukhbhai Ranchodbhai (Guarantor! Mortgagor) (3)
Patel Karshanbhai Popatbhai (Guarantor) {10) Shri Ladhabhai Ukabhai Patel and legal heirs
a) The Reserve price & EMD of the properties will be as follows :

SR Property Details Reserve Price EMD Ami.
1 | The Immowvable Non-Agricutture Residential land bearing Khata No. 840
(Old Khata no. 64). Survey No. 960 (Old 5. No. 158 paiki) adm 0-03-30, Rs. Rs.
HecAreSq. Mirs. ie. 330-75 Sq. Mirs,, paiki Plot no. 3 paikiPlot Mo. | 37,80,000/- 3,78.000/-

146,147,145 situated & lying in the Vill Kalyanpura, Kadi, Dist. Mehsana,
Gujaral. Boundaries On or towards the Morth: Common Read, On or
towards the South: Common Road, On or towards the East- Plot no. 145,
Cin or towards the YWest - Plot No 149

(CERSAI Security 1D - 400073667755)

FORM A
PUBLIC ANNOUNCEMENT

iUnder Regulation & of the Insodwancy and Bankrupicy Basnd of Indea
{Ensoivancy Resodution Process for Corporate Persons] Regulations. 2006]

FOR THE ATTENTION OF THE CREDITORS OF

KENA ALLOYS PRIVATE LIMITED

RELEVANT PARTICULARS

L [ Nama of comorate debior | Kena Aliays Prvate Limited

7 | Dale of oorpoeation of coporale | 02 02 2001

_|deteer | I

A | Authoriy urder witch oamponate RCEC Abmeriabsd
dhabrior is ncoporated |/ rodistpmd

T [Eomoes ey e Dinded- L AT E PV
Ligbiity kentification Mo, of
| corporate detstor

roes of the: regshand officn ang [24%. Herrapark Ambicanagar, Odhay, Ahmedabad,

|

principal office (if ary] of corporete | Gujsrat- 352415
6. | Insohency commencemant date in | 08,09/ 2026 (Order recetved an 059/08,/2026)
7 | Estimated date of closure of | D02 0T

& | Marme and regstraton numbes of
the nsohency prolessional acting
| B Wterim resolulon prokessions
4 | Address and email of the rtesim
resolirion pralessonal as
| registered with the Board
10} Addkess and eqral w-be used for
corespondence with the nterim |
| resclution professinal | CipRaptilyanad.com
11, Leest dabe for subamisson of clairs | 230920368
121 Classes of crediors, if any, under [y,
claumse (b of subsection [E4) of
section ], eecertaimed I the
| irferim resodtion peofessionsl |
13, Mames of inschency Professlonals | MA
| icdeantifie] b ok pes ARG
Fepresanatie of credios na
__|chssThreenpmesforeachdessy | 0
14, (a} Relevart Forms and Wiieh Iinke httpss ok povd iy homey chawnlosds
| () Dectarite of anathewiond
represantatives are avalsble at

| Mr. Ramehandra Dakaram Choudhany
(BB 1 PACCAP-POO BT /200 7- 2008 10 26)

| 9B, Vardan Towes, br. Vimal House, Lakiudi Cacle,

| Nawengpura, Ahiadahed, Gujarat, 380014

| Bok_mavahog com

| 98, Vardan Tower, Kr. Vimal House. Lakhud Cice.
enrampprura, Ahmodabad, Gujarat. 380014

Motice is herefiy given thal the Nationad Cormpany Law Tribunad has ordered the
comrnencarment of & corparaté insohvaricy resolution process of the Kens Alloys Private
Lemiftad on Q8 Cra 2026 [Qrder reciewad on 08/ (87 200 6)
The areditors of Kena Aleys Privete Limiled, are herehy called wpan 10 Surmil thes claims
with proo on oF bedore EENI{JH.-'EUEE tothe intarsm rasoluticn prafessional et the address
mintioned against entry Mo 10
The financial craditors shall subrmil their claims with prood by alectrenic means only, Al
oihar creditors. may submit the claims with proof in parson, by post or by alectronic
MEARS,
Submission of talssa or '1'|I5|E'E|E|IFEJ;_£I"IZIEI15|:I‘|G|EI|F:'I shad attract panalties.
Dzt 11,7053 2026 Places Ahmodabad
e
4. Rarnchandra Dallaram Choudhary
Inberirm Fasalution Professional
Kane Allows Private Limiaed
Reg, no IBRLAIPADGLP-POOIST /2017 2018/ 10326

+ DATE OF E-AUCTION : 29-09-2026,
= THE EARNEST MONEY DEPOSIT SHALL BE DEPOSITED

ON OR BEFORE DATE 28-09-2026.

Detalled Terms and Conditions of the Sale Notice .

1. Offer Amount: Rs. 50,00,000/- [Rupees Fifty Lakhs only).

Z. Earnest Money Deposit (25% of the offer price): Rs. 12,50,000- (Rupees Twelve Lakhs Fifty Thousand Only).

3. The property can be inspected | visited, with prior Appointment with Authorised Officer, on 21.09.2026.

Cther tarms and conditions ;

a) The property will be sold under privata lrealy in “As s whera is”, " As i what 8™ and “where there 5" "without recourse™
condition, including encumbrances & liigatian ifany.

by The property will e sold under privaie treaty above the Resenve Price

£ The purchasarwho submits the highes! offer iabove the reserve pce) shall be declered as successiul purchaser, Even if thergis
anly one purchager. The purchasar who submils the highest offer shall be declared as succasslul purchaser and a communication
{0 that effect will be isswed.

dy The successhid purchaser has deposied 25% of the sale price and the balance T5% amownd of fhve sale prics to be deposited within
15 days from the date of confirmation of sale by the secured credifor. fhe successhul purchaser fails fo pay the sale price within the
period slated above, the deposit made by him shall be forfeited by the autharized officer withaut any nolice: and property shall
forthwith be putup for sale again

€) The above mentioned balance sale price (other than EMD amount) shoud be remitted by the successful Purchaser through
RTGS/MNEFT!DD o Accaunt No, 209272434 of Canara Bank, ARM Branch, IFSC Code : CHRBODASEE.

f] Itis the responsibility of the successiid purchaser bo obtain the NOC from the relevant authorities concarmed az reguired for registry
of the sale cerificate including the payment of fee, taxes as applicable. All charges on account of obéaming necessary clearances or
approvals, charges (includng but nod mited 1o society charges, RWA, NOC charges, Electriciy, water, maintenance charges
license fae and any othar chames raquired [or ransfer of the said progerty In favour of the suceessiul purchaser shauld be
undertakan by the seccessiul purchaseral its own cost; effod and liabities.

g All charges forconveyance, stamp duty and registralion, GST et as applicable shall be borme by the successful purchaser only

h) For sale proceeds above Rs. 50,00 Lakh (Rupees Fifty lakh}, TDS shall be payable at the rate 1% of the Sale amount, which shall be
payahble by ha Succassful purchaser froen sale amount. Wherever the GST appscable, same shall ba paid by the Succassiul
purchazaras per Government guidalines.

I} Tathe best of knowledge and information of the Avthonzed Officer, there is no encumbrance or litigation on property affecting the
secunty mderest excepl, T any, menfionad herein. Howewer, ihe inlending purchaser should maka ther own independent
inquinesidue diligante regarding the encumbrances 2nd Rigation on progarty puton sale undes Private Trealy manboned alS Mo, 5
above and claimsirighla/dees affecting the said property, prior 1o submitting their bid. The Private Treaty Sale Mofice does not
constitute and will nat be deemed o constifie any commitment or any representation of the bank. The Authorized OficenSecured
Creditor shall not be responsibike in any way far any third party claimsinghts/dues. No claim of whatsoever nature will be entertained
ragardng secured assat pulfor sale.

I It-shall be the responsibdty of infending Purchases to make due diligence and physical varification of property and satisfy
themselves aboud the properiyies specification before paricipation in the Private Tresty Sake. No claim subsequent to subméssion
of EMD shall be entertained by the bank. The inspection of property puf on auckion will be parmitied fo inferested Purchaser at siie
o OF 083026 froen 10.00a.m. ko 5.00p.m.

kI Abany stage of Sale of Assels, the Authonised Officer reserves hisfher right to revoke the private tready notice for sale, without prior
nobice, at histher discretion and the Authorised Officer may accsplrejectimodify'cancel the bidioffer or posipone the private treaty
withoul assigning any reason thereod and withaut any pror nolics.

I Incaseof Mon-accaptance of offer of Purchase by the Bank the EMD amount deposited shall be refunded alang wih application by
ihe Bank without any interest and charges whaisoever.

m) In case thers are bidders who do nol have access do the intemet bul interested in partizipafing the e-guction, they can approach
concemed Circde Office, Ahmedabad or ARM Branch, Ahmedabad who, as a facilaling cendre, shall make necessary
arrargenmants.

n For further detalls contact Authonsed Cfficer, Canara Bank, ARM Branch (Ph. Mo, 073 - 69027812 / 810/ 81771 795/ 789, Mo
B23B001942, 9981840790, 9680505055) E-mail : ch3Sbbm@eanarabank.com.

Date : 11.09.2026

Place : Gandhinagar

Authorised Officer
CANARA BANK
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. 'ASSET RECONSTRUCTION COMPANY (INDIA) LTD.
M - Acting In its capacity as Trustee of varlous &rcll Trusts
L) rCi Arcil Office: The Ruby, 10th Floor, 28, Senapati Bapat Marg,
Pl Dadar (West) Mumbai-400028.
Website: httpsfavction.arcil co.ln; CIN-UGSSSIMH2002PLC 134884

CORRIGENDUM

Ploate rofor 1o the E-Auction Noboa dated 24 08 2026 pubdshad in this News Paper on
o008 2035 Pedaining 1o Nama of fhe Borowern' Co-Borrowaris! Guarantonsf
Morigager's Patll Ganesh Ashokbhol (Borrower), LAN No. 31020420000072 &
08410000155, Dale & Time ol E-Auction should b= read g5 "29,08 3026 gt 03:15
PM", Instead of “26-05-2026 at 0315 PAT . All other detarls remsin same

Place: Gujarat, Sl Authorised Officar
Date: 10.09. 2026 Assel Reconstrection Company (India) Lid

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation & of the Insolency and Bankruptcy Board of India
{Insolvency Resolution Process Tor Corporate Persans) Regulations, 20716)

FOR THE ATTENTION OF THE CREDITORS OF

FTF PHARMA PRIVATE LIMITED

'RELEVANT PARTICULARS
FTF Pharma Private Limitad
| 20.06.2012
' Hegi's'tra.r of Unrhpa.r:i&s. Ahmedabad, Gugrat

1. | Name of carporate dablor

2. | Date of incorporation of corporate debtor

3| F'.Li-thanri?'; undar which éurpﬁrate debitar is
incorporated £ registered

4| Corporate identity No. / Limited Liahility
[dentification Mo. of corporate debior

5. | Address of the registered office and
principal office {If anyy of corporale
dedir

| U24230GJ2012PTCO70818

| BI.No,193(P)211(P) Xcelon Ind. Park, Chak De
India Waigh Bridiga Rd Vasana Chachanwadi
Ta-5, Anand, Ahmeadabad, Ahmedabad, Gujarat,

L e |India, 382213

6. | Insaivency commencement date in respect 09.09.2026 (Wednesday)

_| of corporate deblor

7. | Estimated data of closure of insolvency

resoiution process

| 08.03.2027 (Manday)
fi.e, 180th day fromm the date of Commencament
of Corporate Insohvency Resolution Process)

| SUNIL KUMAR KEDIA
IEBIPA-D01/|P-POO0ZE/2016-17/10064

£, | Name and registration number of the
insolvency professional acting as interim
resclution professional

9. | Address and e-mail of the interim
resslution professional, as registered with
the Board

| 210-B, 215t Century Business Center,
Mear Udhna Darwaja, Ring Road,
aurat, Gujarat - 395002

| E-rsald ih: kel kedigEyahoo com
210-B, 2151 Canlury Business Center,
Ring Road, Sural, Gujarat — 385002
E-miail id: ipsunilkedia@gmail.com

: _ES.EI'EI._EIZ_IEE_iFi'iu:'!'éy}" R '
Mot Applicable (as observed till date)

10, Address and e-mail fo be usad for
correspondence with the intenim resolution
professional

11.| Last date for submission of claims

12.| Classes of credifors, if any, under clause (b)
of sub-section (G4} of section 21, ascerained

| by the interim raselution professional

13.| Names of Insohency Professionals
identified to act a5 Authorised
Representative of creditors in a class

| [Three names for each class)

14.| (&) Relevant Forms and
(b} Details of authosized represeniatives
are avalabie at

Motice vs haraby given that the National Company Law Tribunal, Ahmedabad Bench (Court — 2), has,
vide order dated 09,00, 2026 in CP.(IB) 346(AHM)2025, orderad the commencameant of a Corporate
Insoivancy Resolution Process against Mis FTF Pharma Private Limited.

The creditors of FTF Pharma Privale Limited, are heraby called upon to submit their claims with proot
on or before 23.09. 2026 (Wednesday) to the Interim Resolufion Professional at the address mentfioned
against entry No. 10

The financial creditors shall submit their claims with proof by electronic means only. Al other creditors
may submitthe claims with prood in person, by post or by elecironic means,

Subrmission of false or miskeading proofs of clairm shall afiract penalties.

| Mot Applicable

| Web link: hitps:fibbi.gowinhomedownlozds
Physical Addrass: MLA.

Sunil Kumar Kedia

Bankrupicy Trustee of Arpit Malvik Hathi

IP Registration No: - 1BBI/IPA-001/1P-PO0O028/2016-171 0064
Email 1d:- ipsunilkedia®gmail.com

681 Regd. Email : kedia_kedia@yahoo.com

AFA Valid till: 31.12.2026

NEAL

YA T

Date : 11.09.2026
Place : Surat

MANGALAM GLOBAL ENTERPRISE LTD

CiN: L24224GJ2010PLC0G2434
Reg. Office: 101, Mangalam Corporate House, 42, Shrimali Society,
Metaji Marg, Mithakhali, Nawangpura, Ahmedabad-380 009, Gujaral, India.
Telephone: +91-T9-6161 5000; Website: www groupmangalam.corm, Email: cs@groupmangalam.com

NOTICE FOR POSTAL BALLOT AND REMOTE E-VOTING INFORMATION

NOTICE s hereby given to the shareholdarsimambers of the Mangalam Global Enterprise Limited, pursuant 1o the provisions
af Section 108 and 110 and other applicable provisions, ifany, of the Companies Act 2013 ('the Act’) read with Rules 20 and 22
of the Companies (Management and Administration) Rules, 2014 (‘the rules'), and in terms of the circulars issusd by the
Minéstry of Corporate Affairs, Govemnment of India (the "MCA') vide Bz Genesal Circular No.14/2020 dated B April, 2020,
General Circular No 172020 dated 137 Apal, 2020, General Circular Noc 2002020 dated 57 May, 2020, General Circular
No.22/2020 dated 15" June, 2020 and General Circular No.33/2020 dated 23" September, 2020, General Circular No.38/2020
dated 31" December, 2020, General Circular No. 1072021 dated 23" June, 2021, General Circular Mo 2002021 dated
8" December, 2021, General Circular No. 3/2022 dated 57 May, 2022, General Circular Mo, 11/2022 dated 287 December, 2022,
General Circular Moz 08/2023 dated Sepiember 25, 2023, General Choular Mo 092024 dated September 19, 2024 and
General Circular No 032025 dated Septamber 22, 2025 (collectively referred to as “MCA Circulars”) and read wilh the
other relevant circulars, Secrefanal 3andard on General Meebings ("S5-2") issued by the Inslitute of Company Secretanes of
India and other applicabile laws, rules and regulations (including any statutory modification(s) or re-enactment(s) theraof for the
fime beng in force) and Regulation 44 of Setunties and Exchange Board of India (Listing Obligations and Disclosure
Raquirernents) Regulations, 2015 ('SEBI Listing Requlations’), and other applicable [aws and regulations, the Mangalam
Global Enterprise Limited (the 'Company’) sesking approval from s members/sharehalders for passing the resolutions
a5 ol outin the Postal Ballot Molice (‘the *Motice”) dated Tuesday, September 08, 2026 by way of remaole elecironic voting
{remote e-voting).

The Company has dispatched of electronic copies of the Nolice along with the explanatony statement has been compseted on
Thursday, September 10, 2026 to all the shareholdars of the Company whase names appear in the Register of Members as
maintained by the Registrar and Transfer Agent of the Company as at closure of business hours on Friday, September 04,
2026 ("Cut Off Date™) electronically through e-mail addresses thal are registerad with the Company or with the
depositones/depository participants and hard copy of this Motice along with postal ballot forms and self-addressed pre-paid
business envelope will not be zent to the shareholdars for this postal ballot, Accordingly, the communication of the assent or
dissent of the members would take place through the rermobe e-voding system anly.

Remote e-voting for this pestal ballot, the shareholders whether holding equity shares in demat form or physical form and who
have not submitted their email addresses and in consequenca to whom the remate e-valing notice could not be sarviced, may
lernporarily register \heir e-mail addresses. (I} In case shares are held in physical mode, please provide Folio No., Name of
shareholder, scanned copy of the share certificate (front and back), PAN [seff-attesied scanned copy of PAN card), AADHAR
{self-attested scanned copy of Aadhar Card) by email to cs@groupmangalam.com., (i) in case shares ara held in demat
mode, please provide DRPID-CLID (16 digit DPID + CLID or 16 digit beneficiany 10), Name, client master or copy of Consolidated
Accound statement, PAM {self-aftested scanned copy of PAN card), AADHAR (seli-atlested scanned copy of Aadhar Card) o
csi@groupmangalam.com., {iil) it is clarified that for permanent submission of e-mail address, the shareholders are however
requested to register their emad addreas, in respect of electronic hoidings with the depository through the concemed depository
participants and in respect of physical hoddings with the Company's Registrar and Transfar Agent, MUFG Intime India Private
Limited, having its office at C-101, 247 Park, Lal Bahadur Shastr Marg, Vikhrol West, Mumbai— 400 083, India (Tt +81 22
4018 6000; Fax; +31 22 4318 6060}, by following the due procedure,

Your Company has angagad the sarvices of MUFG Intma India Pvt. Lid. ('MIIPL or ‘a-vioding agency’) (Formarly knowm as Link
Intime India Private Limited) for providing e-voting facility 1o the members of the Company through InstaVOTE Platform
Members may note that the voling penod commances from Saturday, September 12, 2026 (09:00 AM. 1ST) and will end on
Sunday, October 11, 2026 (05:00 P.M. IST) both days inclusive, During this pericd, a person whose name Is recorded in the
register of members o in the register of beneficial owners maintained by the depeositones as on cul-off date only shall be enfitled
to avail the facity of ramote e-voling and such Mambars may cast thair vota alactranically. The e-vating module will ba disablad
for voting thereafter by MIIPL and remote e-voling shall not be allowed beyond the said date and time. Once vobe on a resalution
is casied by the member, hel' she shall not be allowed ko change it subsequently or cast the vole again. The defailed procedure
for voting has been mantioned in the Postal Ballot Nodica.

The Board of Directors of the Company has appainted Mr. Rajesh Parekh, Pariner of RPSS & Co., Company Secrelares in
Practice, (Membership Mo, 3073 and GF No. 2533), a3 Scrubndzer for conducting the postal bedlot and remcie e-vobing process
in a fair and fransparent manner,

The resalutions, If approved, shall be deemad to have been passed on the |ast date of the e-vating Le. Sunday, October 11,
2026. The results of the Postal Ballot will be announced not later than bwo working days from concusion of the voling throwgh
Piostal Ballot and the said results alang with tha Scrutinize’s Report would be, infimated to BSE and NSE and will also be posted
an the Company's website www,groupmangalam.com and communicated Depository, Registrar and Transfer Agent and e-
Voling Agency.

Members who have nol received the Postal Ballol Nolice may send an e-mail lo cs@groupmangalam.com or may apply to
Regestrar and Transfer Agent of the Company at enctices@in.mpms.mufg.com and obtain a copy of Postal Ballot Motice.
The Postal Ballol Motice can also be downloaded from the website of the Company al www.groupmangalam.com and
website of e-voting agency hitps:iinstavote.linkintime.co.in/.

In case of any querias relating to e-voting for Postal Ballob with respect to the voting by remote electronic mean may please be
addressed {0 the RTAof the Company at enotices@in.mpms.mufg.com or contacton 022 - 4818 6000 or o the Company on
cs@groupmangalam.com oron OT3-6161 5000,

By order of the Board

For, Mangalam Global Enterprise Limited
Sdi-

Karansingh |. Karki

Company Secretary & Compliance Officer
Membership No. A30021

Place: Ahmedabad
Date: 10" September, 2026

{;\ . . Ahmedabad
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